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LT 

Heard hri .e.iAishrc1errled 

counsel for the xtitianer and hrj AShk 

Mohanty, lorned senior 6tanding Counsel 

aDoearing for the resoondents. 

The applicant N0.2 has sought 

for a comoassjante appointment on the 

death of his brother after the death of 

his fzither. There was some dispute about 

the e 1 igibi 1 ity a rid c 1 irn was mit ±a ily 

rejected nd the decision of the Circle 

Relaxation oxrm'ittee Communicated to 

ResDondEnt 3 at Annexure-4 dated 

6.6.1995. subsequently, as per yara_4 

of the Caunterffidavjt, it is stited 

tht the scope of compassionate appoint-

ment has been enlarged tothe dependant 

brother/sister of the dec:ased Government 

servant and therefore, the case of the 

aoolicQrt will be put up for consideration 

before the next (ircle Relaxation Committee 

Meeting. 6hri Mishra, submits that the 

consideration of the C..C. i-fleeting will 

be awaited. but a direction should be 

oivari that this be convened els early as 

oossible. This oetitjon is dis'osed of 

with a cirection that the applicant.' case 

for comoassjonate appointment be placed 

before the 	meeting within a 	riod of 

three months from the date of receipt of 

this order. The application is GjSaosed 

of accordingly. o cost. 

.---- L-A. 
Mji'. 


